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‘Staff Nurse, Kumu Kutty, who rebeved

staff nurse, B A , duvring the
coprse « f ¢« peration on Shri Kateshwar
Nuhat 1 35 pm. has 1n her state-
ment admu that the surge< n at the
time the cperatt n ended had asked
routinely 1if every count wer O K
and that she answered “Yes”.

Staffl Nurse Kutty 15 aces rdingly
responsible fcr having mussed tn
count the number of instrument which
mmmbk with her after the ¢ pers-
ton

1 eonsider that the responsibility fe e
the mushep 15 of the nurses whe
as7asted the surgeon in the operaticn,”
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SHRI K. P. UNNIKRISHNAN
(Badagara) : rospe———

MR. SPEAKER : Iam motallowing
any debate.

SHRI K. P. UNNIKRISHNAN :
1 mu.t b= all>wed to make a Statement,

MR. SPEAKER * N, nothing of the
ort,

SHRI K. P. UNNIKRISHNAN :
He has referred to me.

MR. SPEAKER : Tam not all
Shri Unnikrighnan nr anybody to
now and nothing will go on rec.rd.

SHRI K. P. UNNIKRISHNAN ,...*

——
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a1 On s polar o order, T

SHRI K. P. UNNIKRISHNAN : On
& pant of vxder.

MR. SPEAKER : The pointoforder
will go ¢n rec rd.

SHRI K. P. UNNIRKRISHNAN :
Under rule 3,;7 & member may with the
permussion « f the Speaker make a per-
sonal cxplanauon alth igh there 15 no
questi 'n bef re the House but no debat-
able maiter mnY be brough! f rward end
no debate w uld arise. MY contention
18 that according to the rules he has to
submitan idvancec p¥; I have a grievance
also that if that 1s ot tramslated, I
cannpt f 1l w what he saxd abt ut me ¢ r
ab>ut « ther members «f the H we
What he sard 1% bacically dibat ble
matter

MR. SPEAKER . N:.

SHRI K. P. UNNIKRISHNAN
That 1» my c¢'ntent1 n  Scc ndly, m
between upart from what 13 ¢~ ntuned 1n
his written statement that he had
submutted t Youin advance, he has been
speaking ex tempore 1n between which has
gone into the record.

MR SFEAKER : Whatever such
interventicon 1% there, I wll expunge it.
1 have only allowed hum a wntten
statement and I had a copy of the
statement. In my judgement there was
no debatable matter. Therefcre, 1t 18
not o to question, If he had saxd

m re thanthe writ*en s.atement,
it was not tted and therefore 1t will
go out of records.

SHRI RAJ] NARAIN : According
to the rules of the House, a Minister can
wdd to his statement.

MR. SPEAKER : Which rule ?, .

#Not rec rded.
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He has used an unparbamentary w rd
He ms‘ behaving like this in Rajya Sabha
also, He used the words—

esHe 15 a responsible Minister and
heis wrong, We are not going to tolerate
thus ssess

MR SPEAKER Plaese do not record
anytiung

(Intrerruptions)%,
I shall g~ through

mg t0 expunge

;:' Jubuhoum. I am also notallowing
mﬁm; the ongnal statement
1 have ﬂm orifinal Statement
Thereis nothing debatable 11t Bxcept-
ing thll.:, :u:n‘:l‘unn: nlln;d;ny:bm:

veryt §o out o record
%o ih:tl?:t discussicn 15 allc wed

(Interruptsons)%
MR SPEAKER . Please do not record

(Interruptions) %,
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MR SPEAKER : 1 am mot allowing
any further submussions to be made
Thereis noqnuuonoh:gpwmofotder
In the guive of pornt of order, every-
body wants to speak on both sides—I
am not refernng to one side only—
more erpecially the semior members
1 am not allowing any point of order

The Home Min ter will now make
2 utatement

SHRI VASANT SATHE (Akeli)
Is there any «upplementary list of busw-
ness ? I do not find anything about the
llome Mimuter mehing & slatemcnt
in the List of bu iness

MR SPTAKER TheHome Mimicter
wrote to me thi« moming that he wants
to make a latement sbout/1) Intw ¢ ue-
ton of Polic Commisauier sy.em
inDdhrand (2) Publicationof a photostat
copy of a MISA warrant dated 26th June
1975 1 sued by the then Depuny -
missionc: of Delln I have allowed
him to mahe the statements

13 16 hrs.

STATEMENT R} INTRODUCTION
OF POLICE COMMISSIONER
SYSTEM IN D

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH)
Sir, The Police 10 Dellv have been
mremndbyth: provisions of the Indisn

1ce Act of 1861, which provides for the
general superintendence and comtrol of
the District Magistrate over the
of the police question of introduc-
g the Police Commussioner system
10 Delhi has been under comvderanon
of Government fo- the last 20 years ever
since the Estimates Commuttee made a
recommendatton to +this effect Sub-
sequently, the Delh' Police Commussion
also knowr as the :g;:nlu mum
mats submitted 1 2 50 re-
mnm.[ the introduction of ths
system 10 Dellu

2 The idvantages aod disadvantages
of a change-over to the Police Com-
mmstoner _system had been considered
in depth from time to ime It1s no
doubt true that not only the quality of the
personiniel but alsothe system underwhich
they fuﬂcuon:g, wmldmlr decisive 10
determuni ency performance
'I'hca-'llr;‘ thm.‘hcns, therefore, was that
gg ba!l&oc ‘ﬁl::n—our Dury ht;:

vour a mg
Emergency, however, 8 deation was taken

ordcred by the Chair.
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